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not be collected in the current financial
year. Subsidies should be given to the
small and marginal farmers.

In view of this I demand that the Gov-
ernment of India should provide an mssis-
tance of Rs. 100 crores to Orissa to deal
with the drought situation.

(ii) NEED FOR FIXING SUPPORT PRICE OF
TURMERIC.

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Turmeric otherwise known as
Haldi is an important commercial crop in
Andhra Pradesh and it ranks first in the
country in Turmeric production,

The price of turmeric has crashed as
never before. The present prices range
between Rs. 160 to Rs. 230 per quintal
as against Rs. 550 in 1969, Rs. 950 in
1977 and Rs. 910 per quintal in 1978.

It is thug seen that due to the steep fall
in prices of turmeric, the producers are
very much ruined. The income from the
crop 8 much less than the cost incurred.

Whereas the cost of production of tur-
meric per acre works out to nearly
Rs. 16,00, the income is only Rs. 4000 in
that area. This data is given by Mahatma
Phule Agricultural University in Sangli
district of Maharashtra,

The Government has not yet fixed sup-
port price for turmeric as dome in the
case of other commercial crops. It is quite
necessary to fix up the minimam price for
turmeric  to protect the producers. I,
therefore, request the Government to fix
up a minimum price of at least Rs. 700
per quimtal for this commodity.

I also request the Government to enter
into the market, purchase turmeric and
have a buffer stock to protect the turmeric
producers.

(iii) REPORTED DEATHS DUE TO SOME
UNKNOWN DISEASE IN Sikar (RaJaAs-
THAN)
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(iv) NEED FOR EVICTING UNAUTHORISED
OCCUPANTS OF GOVERNMENT QUAR-
TERS IN GOLD MARKET AREA
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(v) REPORTFD DE-RECOGNITION OF ME-
DICAL COLLEGES IN BIHAR
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“ (vi) S.C. AND S.T. AND LOCAL STUDENTS

PROBLEM IN GETTING ADMISSION TO
JAWAHARLAL INsTITUTE OF PosT
GRADUATE MEDICAL EDUCATION AND
RESEARCH PONDICHERRY

DR, V. KULANDAIVELU (Chidamb-
ram): [ would like to draw the imme-
diate attention of the Minister of Health
and Family Welfare, Government of
India about the serious plight of the
people of Pondicherry Union Territory
consequent to a decision of Jawaharlal
Institute of Post Graduate Medical Educ-
cation and Research for a provision of an
admissibility of the wards of the Central/
State Government servaats, including em-
ployees of Public Sector Undertakings
under the Central|State Government posted
in the Union Territory of Pondicherry at
the time of application to the M.B.B.S
course 1982-83 irrespective of the period
of their residents in the Union Territory
of Pondicherry despite a regular procedure
of a claim of nativity if they have stayed
for more than five years. The mere de-
claration of local nativity when they have

stayed for even a day and not more

than five years at the time of application
is a definite injustice and may lead to total
deception to the erstwhile natives of Ton-
dicherry Union Territory. The attitude of
the new conception requires revival to fhe
original strategy.



